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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 435 OF 2023

IN THE MATTER OF:

Jasbir Singh                                      …Applicant

VERSUS

State of U.P. & others            …Respondents

ADDITIONAL REPLY ON BEHALF OF RESPONDENT NO. 4

(S.J.P GLOBAL LIMITED)

MOST RESPECTFULLY SHOWETH:

1. That the Answering Respondent is the owner of residential project

at Khasra No. 844-848, 850, 851, 867 and 871 mauja-sunrakh

bangar, Tehsil and District Mathura. The construction work for the

said project was started after obtaining consent to establish (NOC)

from UPPCB vide letter dated 15.02.2012 and after complying

with the terms and conditions of the consent to establish (NOC)

and after getting approval of drawing map from Mathura-

Vrindavan Development Authority, Mathura.

2. That the Answering Respondent respectfully submits that from the

very beginning (on the date on which the map was sanctioned by

means of sanction order dated 22.09.2011), the terms and
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conditions stipulated therein have been followed in letter and

spirit.

3. It is also noteworthy that undisputedly the project in question was

initiated pursuant to the sanction order dated 22.09.2011 passed by

competent authority created u/s 15 of U.P Urban Planning and

Development Act, 1973 to be completed within five years and the

applicant by way of abundant caution approached the vice

chairman of Mathura Vrindavan Development Authority on

04.02.2012 for extending the connection with STP of

Development Authority. That vide letter dated 19.03.2012, the

Vice Chairman of Mathura Vrindavan Development Authority

passed the order for connection with the STP of Mathura

Vrindavan Development Authority. As such no effluent caused any

sort of environmental damage in any manner whatsoever. True

copy of the order dated 19.03.2012 passed by the Vice Chairman

of Mathura Vrindavan Development Authority is being annexed

herewith as Annexure No. AR-1 (Page No.  11 )

4. That the Regional Officer by means of letter dated 28.11.2023 sent

to the Secretary of Development Authority, Mathura in reply

thereto informed that the connection of the project with the main

sewer line was made in the conformity with the provisions of law

after due approval of Vice Chairman of the Development

Authority who had granted approval and to meet out the additional

cost of sewer line from the EDC amounting to Rs. 72.09 Lakhs,

and since then the sewer facility is still operational and functional

and thus the applicant cannot be subjected to imposition of any
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sort of environmental compensation on the part of the applicant

proponent.

5. That the Answering Respondent had also procured the noting of

the file of Development Authority under Right to Information Act

whereby it is reflected that sewerage connection of the entire

project was permitted to be done in the main sewerage line of the

Development Authority, and as such, the Answering Respondent

has acted in accordance with law and in terms of the approved  map

in respect of which no norms fixed therein were violated, and in

making the connection in the main sewerage line a technical

committee report to the Vice Chairman who had granted approval

and to meet out the additional cost of sewer line from the EDC

amounting to Rs. 72.09 Lakhs chargeable from the Answering

Respondent, and as such, in case no discharge of sewerage

effluent/outlet from the project, no further consent from the U.P.

Pollution Control Board was sought for since to obtain the CTO

fell within the scope of Mathura-Vrindavan Development

Authority. True copy of the note-sheet of the file of Development

Authority received to the Answering Respondent through RTI is

being annexed herewith as Annexure No. AR-2 (Pages 12-14 )

6. That the reply affidavit filed on behalf Mathura - Vrindavan

Development Authority (Respondent no. 3) contains a report

submitted by Junior Engineer after making spot inspection of the

site in question and the report of Junior Engineer contained in

Annexure No. R-8 to that affidavit, the extract thereof is being

quoted below:
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सचिव महोदय, 

 

माननीय राष्ट्र ीय हररत अचिकरण, नई चदल्ली द्वारा ओ०ए० संख्या 435 सन 2023 श्री जसबीर 

चसंह बनाम उत्तर प्रदेश राज्य आचद में पाररत आदेश चदनांक 30.10.2023 के अनुपालन में 

जबाब दाखिल करने हेतु स्थल का चनरीक्षण चकंया, आख्या चनम्नवत् है. 

 

1. एस०टी०पी० यह कायय रािा फलोरेन्स कॉलौनी के एस्टीमेट का चहस्सा नही ं है। रामा 

फलोरेन्स कॉलीनी का चनरीक्षण चकया तो कॉलौनी के्षत्र में सीवर लाइन का चवकास कायय 

पूणय है। 
 

प्राचिकरण द्वारा कॉलौनी का मानचित्र स्वीकृत करते समय बाह्य चवकास शुल्क के रुप में 

ली गई िनराचश से रािा फलोरेंस कॉलौनी से लेकर प्राचिकरण की एस०टी०पी० खस्थत 

रुकमंणी चबहार मथुरा तक मथुरा वृन्दावन चवकास प्राचिकरण द्वारा सीवर लाइन डाली 

हुई है चजत्तमें प्राचिकरण की सहमचत से चवकासकताय द्वारा राबा फलोरेंस कॉलौनी के सीवर 

लाइन को जोडा हुआ आ है। चजससे सीवरेज का चनस्तारण हो रहा है। िंूचक सीवर लाइन 

के साध्यन से नथुरा वृन्दावन चवकास प्राचिकरण की रुकमणी चबहार एस०टी०पी० में 

संयोजन है। अतः  अलग से ऐसंण्टी०पी० की कोई आवश्यकता नही ंहै। 
 

2  वर्ाय जल संियन प्रणाली यह कायय रािा फलोरेन्स कॉलौनी के एस्टीमेट का चहस्सा है। 

कॉलौनी के अवलोकन से चवचदत हुमा चक कॉलौनी श्री में इस कायय का का होना पाया गया 

है। 
 

3.  कूडा/किरा चनस्तारण, यह कायय रािा फलोरॅन्स कॉलौत्ती के एस्टीमेट का चहस्सा नही ंहै। 

लेचकन कॉलौनी का चनरीक्षण चकया तो कॉलीनी के्षत्र में बडे डस्टचवन अलग अलग स्थान 

पेर मौजूद है चजनमें डोर टू डॉर कलैक्शन होता पाया गया। इन बडे डस्टचबनो ंको नगर 

चनयम द्वारा चनयमानुसार चनस्ताररत चकया जा रहा है। 
 

4. हररत पट्टी, यह कायय रािा फलोरेन्स कॉलौनी के एस्टीमेट का इस प्रकार चहस्सा है चक 

पाकय  चवकचसत करने का उले्लि एस्टीमेट में मौजूद है। रािा फलोरेन्स कॉलौनी का 

चनरीक्षण चकया तो कॉलॉनी के्षत्र में पाकय  चवकचसत है तथा बाउन्ड्र ीवाल के साथ साथ 

वक्षारोपण का कायय पाया गया। 
 

आख्या उपरोक्तानुसार सादर प्रसु्तत है। 
 

ह० अपठनीय  

(अचनल चसंघल)  

कचनष्ठ अचियंता  

म०व० चव०प्रा०,  

मथुरा।  

चदनांक 19.1.2024 
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7. That from perusal of the aforesaid report, it is beyond doubt that 

disposal of sewerage of the colony is being made through the 

sewer line of the development authority and no environmental 

damage/degradation is reflected therein.  

 

8. That it is not out of place to mention here that the new outlet and 

new discharge is a condition precedent for obtaining consent as 

contemplated U/s 25 of the Water Act, 1974. Before any discharge 

or outlet the process of sewerage connection was completed 

subject to permission of Vice Chairman and as such under the bona 

fide belief the Answering Respondent/proponent did not opt to 

take consent from the State Board in view of the fact that the map 

was sanctioned on 22.09.2011 and the application for sewerage 

connection was submitted before the Development Authority on 

04.12.2012 and the period of NOC granted by the U.P. Pollution 

Control Board dated 15.02.2012 was valid upto 31.03.2013 and 

prior thereto the process of sewerage connection was underway 

and averments so made by the Answering Respondent is supported 

by the report of Junior Engineer of Development Authority as 

quoted above.   

 

9. That it is also relevant to point out here that the Regional Officer, 

U.P. Pollution Control Board has written letter on 27.11.2023 to 

the Secretary of Development Authority and in response thereto 

the Secretary has submitted a letter on 29.01.2024 indicating the 
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facts of sewerage connection but the order dated 24.01.2024 was

passed on the report of the Regional Officer dated 24.01.2024 even

without waiting and the letter dated 29.01.2024 pursuant to the

letter dated 27.11.2023, the order of imposition of environmental

compensation upon the proponent amounting to Rs. 1,11,06,250/-

despite the fact that the Answering Respondent has represented the

Board authorities by means of representation dated 07.02.2024

and thus the aforesaid order of imposition of environmental

compensation deserves to be reviewed and recalled under the

circumstances enumerated above. True copy of the letter dated

28.11.2023 of Regional Officer, UPPCB and true copy of the letter

dated 29.01.2024 of Secretary, Mathura- Vrindavan Development

Authority, Mathura are being annexed herewith as Annexure No.

AR-3 (Pages No. 15) and AR-4 (Page No. 16).

10. That the validity of order dated 24.01.2024 thereby imposing

environmental compensation is being challenged on the ground

that in terms of the order passed by Hon’ble NGT that the same be

passed after due opportunity of hearing despite the fact that the

reply was submitted by the Answering Respondent on 04.11.2023

in reply to the letter dated 13.09.2023 but in the order dated
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24.01.2024, the contents of reply have not been dealt with and as

such the order dated 24.01.2024 thereby imposing environmental

compensation is sought to be reviewed and recalled particularly

when the Answering Respondent again submitted its

representation against the order dated 24.01.2024 on 07.02.2024

to the Board authorities for reconsideration of matter afresh. True

copy of the letter dated 13.09.2023, reply dated 04.11.2023 and

subsequent reply/representation dated 07.02.2024 and

corrigendum dated 10.02.2024 against the imposition of

environmental compensation order dated 24.01.2024 are being

annexed herewith as Annexure No. AR-5 (Pages 17-18), AR-6

(Pages 19-35) and AR-7  (Page No. 36-40).

11. That it is noteworthy that there is no provision in any

environmental enactments as well as the rules framed thereunder

to impose environmental compensation by the State Board and the

power exercisable by Hon’ble NGT under the National Green

Tribunal Act, 2010 can never be exercised by the State Board in

respect of imposition of environmental compensation and thus the

order dated 24.01.2024 is not mandated by law.

12. That the present Additional Reply is bona fide and is being filed in

the interest of justice.
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